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1215 hrs.
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12.16 hrs.
RE, MOTION FOR ADJOURNMENT

SHRI JYOTIRMOY BOSU (D~
mong Harbour): Mr Speaker, Sir, I
had given motice of an adjournment
motion on the circular issued by the
Home Ministry about Central Intelli-
gence verification in respect of the
applicants from two States only and

when I raised it yesterday, you sad
that you were getting facts from the
Home Mimstry. Twenty-four hours
have passed and 1 am repeating it this
morning also, but, Sir, you have with-
held your permission

I have also given notice for two
more adjournment motions Another
18 about sending a parhamentary
delegation to Andhra and to report
back to the House for massive aid to
the people of South India and that the
delegation must be headed by the
Lesder of the House,

MR SPEAKER Sg far us the first
one 38 concerned, the order was 1ssued
as far back as 1967, it was within the
knowledge of everybody I had fo
collect all the :elevant facts from the
Government.

SHRI JYOTIRMOY BOSU Your
information 1s wiong The last Office
Memorandum 1s dated 18th September,
1977 1 can lay it on the Table of the
House

MR SPEAKER I have no objec-
tion to that But the information
@ven to me 1s that this oirder 1s not a
new order, ;t was 1ssued as far back
as 1987 Therefore, I have admtted
a call-attention notice

SHRI JYOTIRMOY BOSU My
name may not come in the ballot at
all

MR SPEAKER
decided that

SHRI JYOTIRMOY BOSU A call-
attention cannot be a substitute for an
adjournment motion

MR SPEAKER If wyou do not
want you can give it up but I have
not consented for adjournment motion,

SHRI SAMAR MUKHERJEE
(Howrah) Sir, his arcular has
been issued jn September this year
under the Janata Government, It is
not the old circular

SHRI JYOTIRMOY BOSU The
first circular was dated

MR, SPEAKER., There 13 a pra-
vision; you can come and meet me and

I have already
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[Mr Speaker]

atter that I can revise my gecision, if
necessary You are welcome to meet
me and have a cup of coffee also Do
not discuss this matter agan and
again here

SHRI JYOTIRMOY BOSU I am
trying to assist you, Sir  The circular
13 dated 27th September, 1877 You
have made an observation which 13
meorrect But the latest circular is
dated 18th September

SHRI K LAKKAPPA (Tumkur)
You have not allowed him and still
he 1s making a dialogue on that

MR SPEAKER Mr Kalyana-
sundaram
SHRI JYOTIRMOY BOSU I have

to make a submission How can jou
prevent me?

MR SPEAKER You cannot go on
for the who e day

SHRI JYOTIRMOY BOSU  What
you have stated 1s patentlv wrong

MR SPEAKER I do not know I
am relying on the farts suppled to me

SHRI JYOTIRMOY BOSU I am
tellng vou that the latest circular 1<
dated 19-9-77 The first one was of
27th September the second one was
12th Mav 1971 and the third one was
of August 1875 Now after the in-
coming of the new government, on
19th September, 1977 a circular has
been 1ssued that applicants from
Kerala and West Bengal looking for
jobgs m Central Government have to
undeirgo an wnqury to be done by the
Central Intellgence Bureau which 18
not the case 1n the case of people
comung from other States This is a
very serjous matter and call attention
is no substitute

MR SPEAKER I have heard you
SHRI JYOTIRMOY BOSU I want
an adjournmént motion ..

MR SPEAKER® I hava heard you
I have withh sent. , ..
% cannot cmﬂ:lum?, eon
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SHRI JYOTIRMOY BOSU. How
can I pot? Under what rule?

MR SPEAKER As I understand
the rules Mr Kalyanasundaram

SHRI JYOTIRMOY BOSU: Why
are you taking shelter under Mr
Kalyanasundaram? You yesterday
assureq the House

MR SPEAKER
fully

SHRI JYOTIRMOY BOSU But
you are not saying anything What
shall we do?

Boys from Kerala and West Bengal
if they mpply for central jobs, have to
continue to go through the Central
Intelligence Bureau

MR SPEAKER All right

SHRI JYOTIRMOY BOSU Np all
right Yesterday you told us and you
have assuied the House that you are
obtaiming the facts from the Minstry
24 hours have passed We would like
to know

MR SPEAKER
the consent

SHRI JYOTIRMOY BOSU All
nght 1 resume my seat

1222 hrs -
RE QUESTIONS OF PRIVILEGE

SHRI M KALYANASUNDARAM
(Tiruchirapaln) May I 1ecall about
the point which I raised and that is
regarding the arrest of Mr C K
Chandrappan on which a report was
sent to you by the Police and in that
report the words used by the Police
are derogatory and mre calculated to
bring the hon Member into contempt
I have raised a matter of privilege
on that question and may I know what
happeneq to that?

MR SPEAKER We have communi.
cated to you the reply from the Delhl
administration You were not here for
some days In that, they have ex-
pressed regrets in the matter

SHRI M KALYANASUNDARAM
Let it bg made known to the Houlih.
I is not & privatd matiér bebiriish
yoll and the,

I have heard you

1 have withheld



